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o accold to the Asin-Pacific Telecommunity, ity in-
keraation. ¢ recruited officials and experts ang v
presentatives of its members, privileges and immuni-
tice in lndia similar o those contained in the Schedule
#0 the United Nations (Privileges and Immuunities) Act,
1947 (406 of 1947y

Now. therefore, in exercise of the powers conferred
by Scetion 3 of the said Act, the Central Governmen!
hereby declares that the  provisions  set out in the
Schedule to the said Act, with the exception of Arti-
elc VI, Scction 24, shall apply, mutatis mutandis, to
#h Asia-Pacific Telecommunity, its  internationally
recraited officials and experts and representatives of
i aembers,  with the  following  modifications,
naely  -—

——
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- MODIFICATIONS

‘n he Schedule to the said Act :—

i

1. For the words *“The United Nations™ wherever
they oceur, the words “Asia-Pacific Telecommunity™
shall be substituted;

2. In Scction 19, for the word “The Secrctary-
Gcnc_ml' the word “The Execcutive Director” shail be
substituted,
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